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432, SHRIMATI LAKSHMI KUMARI
CHUNDAWAT . Will the Mimster
of STEEL AND MINES be pleased to
state :

(a) whether itisa fact that the ques-
tion of taking over the management of
the Bikaner Gypsum Limited is under
the constderation of Government ;
and

(b) if so, by when a decision 1s hikely
to be taken thereon ?]
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+ [THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SHAH NAWAZ KHAN)
(a) and (b) The 1nformation 1s being
collected and will be laid on th: Table of
the House.]

OF PANEL
Bonus Issue

SETTING UP TO REVIEW

433, DR. Z. A. AHMAD : Will the
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] ] English tronslation,

to Questions 62

Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether Government have under
consideration any proposal to set up a
panel to consider the question of raising
minimum bonus; and

(b) 1if so,the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.KHA-
DILKAR): (a) A Comnuttec has already
been constituted to review the operation
of the Payment of Bonus Act, 1965.

(b) A copy of Resolution showing the
composition and lerms of reference was
placed on the Table of the Sabha on
12 5.1972

Durta CENTRAL KAJORA COLLIERY

434, SARDAR AMJAD ALI:
SHRI KALYAN ROY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state ;

(a) what steps have been taken by
Government against the Management of
the Duytta Central Kajora Colliery in West
Bengal for continuous 1llegal lock-out ;
and

(b) what 1s the total period of lock-
out of the colliery ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) The continuance of
the lock out 1in the colhery was prohibited
by Government's order dated 2867,
Thereafter the Management was prosecut-
ed under S 24 (1) (1) of the Industrial
Disputes Act, 1947, for continuing the
lock out in spite of the prohibition
order.

(b) The colliery continues to be under
lock-out since 8 7.67.



